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The following Bill was introduced in the Andhra Pradesh Legislative
Assembly on 3™ September, 2015.
L.A. BILLNO. 18 OF 2015.
A BILL FURTHER TO AMEND THE ANDHRA PRADESH FARMERS’
MANAGEMENT OF IRRIGATION SYSTEMS ACT, 1997.

Be it enacted by the Legislature of the State of Andhra Pradesh in
the Sixty-sixth Year of the Republic of India, as follows:

Short titleand 1. (1) This Act may be called the Andhra Pradesh Farmers’
commencement.

"Management of Irrigation Systems (Amendment) Act, 2015.

(2) It shall be deemed to have come into force with effect from the

17™ June, 2015.
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Amendment of 2. In the Andhra Pradesh Farmers’ Management of Irrigation Systems
section 34,

Act No. 11 of 1997. Act, 1997, for section 34, the following shall be substituted, namely,-

“Transitional 34. The Government may, by notification,

arrangements.| appoint an Officer or Officers or the outgoing

. President or Chairman of the Farmers’ Organisations whose
performance is adjudged as good as prescribed or a Managing
Committee consisting of President, Vice Presidenf and four (4)
members as appointed by the General Body of Farmers’
Organisations by consensus, to exercise the powers and
perform the functions of a Farmers’ Organisation and the
Managing Committee thereof till such tlﬁe éuch Farmers’
Organisation is duly constituted or re-constituted and such
Managing Committee assumes office under the provision of
this Act.”

Repeal of 3. The Andhra Pradesh Farmers’ Management of Irrigation Systems
Ordinance 2 of

2015. (Amendment) Ordinance, 2015 is hereby repealed.
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STATEMENT OF OBJECTS AND REASONS

The Andhra Pradesh Farmers’ Management of Irrigation
Systems Act, 1997 is enacted for participation of farmers in
management and water regulation of the irrigation system. Last
elections were conducted in the year 2008.

In the meanwhile, basing on the report of the
Commissioner,I &CAD, Government have issued orders vide
G.0.Ms.No.20, T & CAD (CAD-I) Dept. dt.12.02.2013 for the
transitional arrangements as detailed below to the farmers
organizations with irrigation officers to perform the functions of
farmers organizations till new managing committee assumes
charge.

1.Deputy Executive Engineer of 1 & CAD Department -

Water Users Association;

2.Executive Engineer of I & . CAD Department -

. Distributory Committee;

3. Superintending Engineer of 1& CAD Department - Project

Committee.

Government contemplates to review the desires to review
the Andhra Pradesh Farmers’ Management ofVIrrigation Systems
Act, 1997 since the desired results could not be achieved and

poor performance during the last 8 years i.e. from 2004 to 2012.
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In the meanwhile Government have decided to amend
section 34 of the said Act suitably on the following lines:-

“ The Government may, by notification, appoint an Officer or
Officers or the outgoing President or Chairman of the Farmers’
Organisations whose performance is adjudged as good as
prescribed or a Managing Committee consisting of President,
Vice President and four (4) members as appointed by the
General Body of Farmers’ Organisations by consensus, to
exercise the powers and perform the functions of a Farmers’
Organisation and Managing Committee thereof till such time
such Farmers’ Organisation is duly constituted or re-constituted
and such Managing Commitiee assumes office under the
provision of this Act.”.

As the Legislature of the State is not then in session
having been prorogued and it has been decided to give
effect to the above decision immediately, the Andhra Pradesh
Farmers” Management of Irrigation Systems (Amendment) |
Ordinance, 2015 (A.P. Ordinance 2 of 2015) was promulgated
by the Governor on the 16™ June, 2015.

The Bill seeks to replace the said Ordinance and to give

effect to the decision.

DEVINENI UMAMAHESWARA RAO
Minister for Water Resources
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MEMORANDUM UNDER RULE 95 OF THE RULES OF

PROCEDURE AND CONDUCT OF BUSINESS IN THE

ANDHRA PRADESH LEGISLATIVE ASSEMBLY,

The Andhra Pradesh Farmer's Management of Irrigation

Systems (Amendment) Bill, 2015, after it is passed by the
Legislature of the State, may be submitted to the Governor

for his assent under Article 200 of the Constitution of India.

DEVINENI UMAMAHESWARA RAO
Minister for Water Resources

K. SATYANARAYANA RAO,
Secretary to State Legislature (I/c).
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